IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH:HYdERRBAD

MA.NO, 806/2000
IN
DA . No.205/1999

Botveen S S Datat21=0-2000

13K, Chandramouli

24K Lakshminarayana ,

3ili Premchandra Reddy —

4K, Prabhakar Reddy : . dApplicants

Aed T

“1. Thd Secretary,Min of Personnel,Public
- Grisvances and Pesniong,Dapt of Psrsonnel

- .., and- Training,New Dalhis . T
© 24 The Chisf Sacratary,Secrétariat,Saffabad

.. GAD.D@pt,Secratariat ,Hyderabadi

-~ 3! Srl Rajat Bhargave,IAS,District Collector and

‘. Meégistrate,Anantapury . . .

45 8ri Rajat Kumar,IAS,Dy,Commissionar of . "
o Commercial Taxes, Apids Division,Hyderabad,)
e Sri GeAshok Kumar,IAS, OPficer on speclal Duty : -
- 0/o the Commissioner of Larmd Revenus,Nampally

Hyderabad, “eRespondants:

Coungsl for ths Applicants ygmrEN}Ram Nuhan,gan :

. Counggl for the Respondents o oMr BN, Sharma,Sr CGSC
' - _ -eofir WU ANl Kumai,Govt o :
ig

..aﬂF§H$astry-ard Srinivhe
"R"4 aﬂd R=5 N fL:\,

THE HON'BLE MR R.RANGARAJANSMEMBER s (ADMN) . "\
THE HON'BLE MR BS.JAI PARAMESHUAR sMEMBER : (JUDL) - : |

'‘CORAMs

L

o SR
. THE TRIBUNAL MADE THE FOLLOVING ORDER

Haafd.Nr2K.A5hihand,mc,Jééub,Srihiﬁas.and Sastry for niua;

parties Re4 and RS called absents

The applicants have filad thi; MA ¢o amend‘th: prayer -
made im the OA by including the impugned letter dated 13<E=2000

isausd:by the R=2;

-The applicants have Piled OA Challenging the rules,IAS
(Regulation of Seniority) xx tha rules, kg 1967 in ropard to
the 'year of allotment and pray Por a direction to the res-
panggnta that they may be allotted the ygar of allotment as
19893 o ' _ - :
- The impugned order now proposed to bs includad by tha MA was:
issued im compliance uith the dirsctions issusd by this Tribumal ‘in
0A 205/995 The proposed amendment does not in any way relates: to the
reliefs claimed in tha CA, ard also the Pacts.on tha basis aof which
reliefs are elaimed in the 045 .
: The applicants: 1f so advised may file a separate DA challeng=-
ing the impugned. letter dated 26=5-2000. -
_Hence we do not Pind any mekit=s in the MA and the MA is
dismissed.

Deputy Regietra ' ;




